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Joint Report in compliance with Hon’ble NGT directions in the order dated 23.08.2023 in OA 

No. 514/2023 titled as Shishram versus Vinod Kuasal: -  

“……..This Original Application has been registered on the basis of the letters dated 

15.07.2023 sent to the Tribunal by Shishram and others, who are stated to be the residents of 

Village Mosnota, Tehsil Nangal Chaudhary, District Mahendragarh, Haryana. The allegation in the 

letter is that illegal mining is being done in Maa Santoshi Khanij Udyog Lease by cutting the trees 

and causing environmental hazard. It is also alleged that due to heavy blasting, residential houses 

are damaged and the agricultural fields are effected. Further allegation is that about 200-250 mtrs. 

away from the mining area, there is a primary school and the education of the children is affected. 

At the first instance, to ascertain the correctness of the allegation, we direct District 

Magistrate, Mahendragarh, Haryana and the Haryana State Pollution Control Board (HSPCB) to 

submit the joint report. DM, Mahendragarh will act as nodal officer to file the report. Let the report 

be submitted within four weeks by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/ OCR Support PDF and not in the form of Image PDF. List for further 

consideration on 01.11.2023”. 

In compliance of the above direction, the status report in this matter is as follows:- 
 

1. The unit M/s Maa Santoshi Khanij Udyog Vill-Musnota, Nangal Chaudhary District 

Mahendragarh is a mining project of area 8.107 Ha. and has obtained consent to establish 

from the Board on dated 26.08.2015 after obtaining Environmental Clearance from 

MoEF&CC vide No. J-11015/401/2012-IA. II (M) dated 14.05.2015. The unit has obtained 

consent to operate for the period 01/10/2015 to 30/09/2021. Thereafter, the unit obtained 

consent to establish for expansion of the mining project from the Board on 04.12.2020 after 

obtaining Environmental Clearance from SEIAA, Haryana vide No. 

SEIAA(125)/HR/2020/461 dated 20.10.2020 and accordingly obtained consent to operate 

for the period 04/01/2021 - 30/09/2025. The unit has intimated that the operation of the 

mining project has been closed from 2019 to 2023 and resumed operation in May 2023. 

2. In compliance with the Hon’ble NGT order dated 23.08.2023, Deputy Commissioner, 

Mahendragarh vide order No. 1268/DA dated 06.09.2023 constituted a committee of the 

following officers under the chairmanship of the Sub Divisional Magistrate, Narnaul to carry 

out the inspection of the site and submit report. A copy of the letter dated 06.09.2023 is 

attached as Annexure-1.  

a) The Divisional Forest Officer, Mahendragarh. 

b) The Regional Officer, HSPCB, Mahendragarh Region 

c) The Mining Officer, Narnaul 

3. Accordingly, the site was inspected on 14.09-2023 by the members of the Committee i.e. 

Sub Divisional Magistrate Narnaul, Divisional Forest Officer Mahendragarh and Regional 

Officer Mahendragarh Region and other officers. Thereafter, a meeting of the above-said 

Committee was held on 17.10.2023 at 10:00 AM in the office of the Sub Divisional 

Magistrate, Narnaul to review the status in compliance with Hon'ble NGT directions. Copy of 

letters dated 12.09.2023 & 12.10.2023 are attached as Annexure-2 & 3.  
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4. Divisional Forest Officer, Mahendragarh vide letter dated 25.10.2023 has intimated w.r.t. 

inspection dated 14.09.2023 that the lease area at Khasra No. 550 is covered surrounding 

from Aravali Plantation. As per the demarcation report of the revenue department dated 

16.09.2023, the leaseholder has mined the 15,648 Sq.ft. of illegal mining surrounding the 

Khasra No. 550 and transpired that 161 numbers shrubs like muskat have illegally been 

damaged and accordingly Forest Offence Report (FOR) dated 02.10.2023 was prepared 

under section 32-33 of Indian Forest Act, 1927 and also granted sanction for filing 

prosecution case against offenders in the Special Environment Court at Faridabad. Copy of 

report along with relevant documents submitted by DFO, Mahendragarh are attached as 

Annexure-4. 

5. Mining Officer, Mines & Geology Department, Narnaul vide letter No. Mining/NNL/3432-34 

dated 20.10.2023 (Annexure-5) has intimated the following status report in this matter: - 

a) The constituted committee visited the mining lease area of Musnota Mines Khasra No. 

550 along with Tehsildar Nangal Choudhary and field Kanungo on 14.09.2023. As per 

the demarcation report by field Kanungo on 16.09.2023, the leaseholder encroached the 

area of 15,648 sq. ft. in the Khasra No. 487 & 551 and Senior Surveyor, Surveyor (H.Q) 

Director, Mines and Geology Haryana, Panchkula again jointly surveyed/demarcated 

along with field Kanungo, Halka Patwari of village Musnota and Mining Inspector, 

Narnaul in the presence of representative of Project Proponent and Private Surveyor 

were also present on 05.10.2023. After the demarcation, it is found that the total 

excavation outside the lease /contract area i.e Khasra No. 487 & 551 is 15,648 Sq.ft.and 

the quantity of excavated mineral is 24,812.50 M.T. A demand notice is issued to the 

leaseholder of M/s Maa Santoshi Khanij Udyog of Musnota stone Mine vide memo no. 

MO/Narnaul/3369 dated 17.10.2023 to deposit the penalty, royalty and price of mineral 

illegally excavated minor mineral i.e Rs 42,28,125 (Fourty Two lakh Twenty-Eight 

Thousand One hundred Twenty-five only) (Annexure-6) 

b) Mining officer, Narnaul has intimated that during the survey conducted from the Google 

Earth map, the complaints house at Dhani Jokhla Wali of Musnota Village was located at 

693 meters from the place of working (Site of Blasting) in the Musnota Calcite Mine. 

Further, it was observed that another hutment/ camp of Dhani Maliya had 4 houses 

existing within 300 meters of the mine boundary that was closer to the mine than the 

complainant's houses. During the enquiry, the villagers of Dhani Maliyala stated that 

they had no problem due to the blasting conducted in the Mine. During the inspection, it 

was found that primary school Dhani Maliyala existed within about 200 meters from the 

boundary mine and about 200-300 meters from the working place of machinery used for 

mining and also found that cracks are seen in the RCC beam on the door level of the 

school building, no any cracks found on other walls of the primary school and also 

seems that ceiling plaster is found defective due to construction material used in the 

school building. 
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